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/' Contral Administrativo Tribunal
principal Bsnchj Nau Oalnio

RA-269/95

M^-250B,2509 & 2510/95 in
OA-463/94

N0Q Dolthi this tha li-'iV FctoB^» 1996,

Hon'bls Sh, B. K. Singh, nembar(A)
Hon»ble Or, h. yedavelli, Mombor (3 )

T. National Capital Territory of Qolhi
(through its Chief Socretary)
5, Sham Nath f-larg, Oelhi-IIO 006,

2, Tho Oirsctor of education,
Delhi State, Qd S^ctt,,
Oslhi-11Q 006.

3. The Oy, Director of Education,
Distt, Central, Sola Road,
Darya Ganj , Nau Delhi—110 002.

(through Sh. B.S. Gupta, adv/ocate)
versus

Srot, Sunita,
y/o Sh, Wukosh Kjmar,
R/o Houso No,250, Gali Noo13,
Than Singh Nagar, Anand Parbat,
Nou Dolhi-110 005.

(through Sh, B, L, Babbar, advocate)

Raviou Applicants

Rospondont in RA

CR D£R
deliverod by Hon'blo Sh. B, K. Singh, Mambor (A)

This rovieu application No. 269/95 alonguith

M. AS-25OB9 2509 & 2510/95 have boon filed against

tho judgsrasnt/ordor in 0, A. No.463/94. The judgoraont

uas udolivsrod by a D', B. comprising Hon'blo Mr.

3ustico S.K. Dhaoh, the• thon \/ico«Chairman and raysolf.

The application uas allouad and tho irapugnod ordor

of non-appointmont of the applicant in tho Q, A, uas

quashed and set aside'. The judgomont uas dolivorod

on 25o'11,94 and according to the version of tho

roviou applicant i.e. M, C. T, of Oolhi a copy of tho

judgomont uas delivered to thorn on 21.12,94. Tho

present roviou application uas filod on 25.9.95,
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RulB 17 of thQ C..A„T. (Precaduro) Rules, 1987
sub.paraU) lays doun 8 «No application for reviou
shall bQ sntertained unless it is filed within
thirty days from the data of racaipt of copy of
tho ordsr sought to ba rax/isuad," It is" evident
that.(this rouieu application has boen filed after

9 months from the data of delivery of the judgement.
The additional-affidavit uas filed on 16,1.95 since

tho previous affidavit filed on tho subject did not
show sufficient and raasonabls cause for condonation

of delay. In this additional-affidavit also tho
delay has not boon satisfactorily oxplainsd. It

refers to tho movement of the file from one soction

to other and from one officer to the other and mentions

the advice of the then standing counsol Sh, Surat Singh

not to go in for a review. It is dlso stated that

the orders have since been implemented and the applicant

in tho 0, A, has beon appointed. It has further boon

stated that the applicant has beon granted appointment

subject to tho final out-come of the S.L. P, as and when
filed by the Education Department in Hon'blo Supremo

Court, Tho judgement is based on tho interprotatioh

given by a 0. B. of the Tribunal and if tho respondents
have any grievance, they are at liberty to move an

S.L, P» before the Hon'ble Supremo Court, No roviow

is permissible for fresh hearing on tho subject,

Uitnout entering into thfo -m^r-its of the R, A, wo

aro not inclined to condono tho delay since wo do

not find substantial and reasonable caus^^u^to do so,

(Or. A. Uodavalli^/^ (B.li^^ngh)
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